
IN THE central ADM IN ISTRAT ITRIBUNAL
principal bench : N£U OELHI

OA No.55/91 (fip NO.54/90) ' Date of decision!: 993 .

Shri Qinash Singh & Another .. Applicants

Us.

Union of India & others Respondents

cqrafi

Hon*bie Mr. C.3. Roy, Member (Judicial)

For the applicant .. Mr ,Q .p.Auinashi, Counse.

For the Respondents .. fOr. p.p.Khurans, Counse:

(1) UhBthar Reporters of local papers may be allowad
to see the judgement?

(2) To be referred to the Reporter or not?

3UDGEP1ENT

This is an application filed by the applioante, under

section 19 of Administrative TribuQal Act of 13/85 ciaii-ning

relief to qUash and set aside the oroer of the Respondent

,Mo.2 dated 23.10.90, direct the respondents to regularise/

allot the accommodation Na.B-406, Sarojini Nagar, Neu Oolr.i

in the name of the applicant N0.I or allot ^ny other accom

modation according to lau and to pass such orders as this

Tribunal may deem fit.

2. The applicant No.2 retired from the Oelhi Adrn in i at ra

tion on 30.4.90 as Craft Instructor and the applicant No.l

is living uith his feither since his birth. The appli-Cant

No.l is appointed as Draughtsman in CPUQ ui.e.f. 15.3.89

before the retirement of his father and sines then he is

residing in the same quarter allotted to his fr.thBr and ha

is not drawing any HRA. The quarter No.B-406, Sarujini
in uh ic h

Nagar,/the applicant is liv/ing, is still in physical pos-

session of the applicant. He .Iso m.d. , representa-. ion



r

-2-

on 4.5.90 through proper channel corapleting all

requirements for allotment of the quarter and

for the reliefs cited aboue. On 10.7.90, his

request uas rejected by Anne)ajre 'C and hence

this application.

3. I have heard the learned counsel for the

applicant Rr. D.p . ftvinashi and the learned counsel

for the respondents f'lr. P.P.Khurana and perused

the records. 1 haue also gone through OAs No.

831/90 dated 15.5.91, 1893/91 dated 3.4.92 and

1170/91 dated 3.4.92 and also the Offl No.l 1013(U)/

4/89-pcl. IV d ated 27.12,91 from the Directorate

of Estates. In this Of'l, it is mentioned as

follousj

"It has also been decided that any conse-
questial benefit uhich may accrue to an allottee under
allotment rules on account of his being in occu
pation of general pool accommodation uill slso be
admissible to teachers and other ataff of schools
of Delhi Admn.j e.^-. they uill oe alloued retention
after cancellation of allotment admissible under
3K 317-fl-22 temporary allotment for marriage pur-
posesj ad hoc allotment/regularisation' on retire
ment/death ground to their uards in case such yard
is employed in an eligiole office. It is houever,
clarified that the benafit of ad hoc allotment/
regul arisat itn on ret ir _m ent/death ground uill not
be admissible to tht u;jrd of such allottets in case
the ward is employed as a. teacher or in the staiT of
a school under Delhi Admin is;., rat ion"

4. I have seen the Annexure 'C' dated 10.7.1990,

which does not •e,-ir any reason. 1 find that this

order can not be said to be-.tha't'of speaking order.



5. yhen confronted with thia, bath the parties agi^^d

that the application may os disposed of uith a direction.

In vieu of the judgement in the OAs citBU aboue and also

the parties are yiiiing for ths disposal of this Ccise

with a direction, it dispose of the application uith

the follouing direction.

6. The respondents are d ii ected to consider the case

of the applicant and pass a speaking order uithin a

month from the' date of the communication of this

order, Untill one month after the Disposal of the

representation by the respondents, intsrim orcar

passed earlier is directed to be continued if the

disposal results aciwerse to the applicant. Uith

this direction, I dismiss the application uith no

orders as to costs.

(C.6. RtJyj
flember (3)


